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ContamptApplication No. . 17 /8%( )
in Application Neo. 1921/86(F) \
WeP. NoO n___~u_“~ﬁ_.--4*4_,.,~.__*_/
-Applicant
Shri S. Nanjaiah V/e The Station Director, AIR, Bangaslere
To

"1, Shri 5, Nanjaiah
14, Ist Cross
Dattatreya Extensien
Bangalore - 560 019

2, Shri A.V, Srinivas
Advecate -
107, (Upstairs)
Gandhi Bazar
Basavanagudi i
Bangalere — 560 004
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’ APPLICATION NO. 17/87

Vi :Zg// Sublects SENDING COPIES OF ORDER PASSED BY THE BENCH IN CONTEMPT
i

Please find enclosed herewith the copy of the Drder/Emkgxxmx RXEKR

passed by this Tribunal in the above said Application on 2-7-87 A
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CeNTRAL AIMINISTRATIJE Ti IBUNAL
?ANGALDRE

DATED THIS THE 2?d DAY OF JuLY , 1987
Present : Hon'ble Justice Sri ¥ .S.Puttaswamy Vice=Chzirman
Hon'ble Sri L.H.A.Reco memter (A)

C.C.APPLICATION No,17/B7

S.Nanjaiah,

r/a 14, 1 st Cross,
Dattatreys Extension,
bangalore = 19, v Applicant

( sri A.V.Srinivas ees Advocats )
Us,

H.V.Ramachandra Rao, ‘

Station Dir:ctor, y

A1l India Redio,

Beangalore AP TONTEMNOR:

| ,
This application has come up before the court today.

Hon'ble Justice Sri k.S.Put%asmamy, Vice=Chairman mede the following $

|
. oRDER b

Iﬁ this Mpplicztion made undsr Secticn 17 of the
Administrative Tribunazl Act, 1985 {The Act) =znd the Coﬂtemﬁ% DJ;BQS
Act 1971 (1971 Act), the petitionar hss moved this Tribunal for wilful
disobedience of an order made in his f.vour in A.No.1921/86(F) by the
Contemner. In A.ND.1921/B6(F) this Tribunal dirscted as hereunder i

|
"In the result we pass the following order:-
\
i) Order of suspension dated 27.8.83 at Annaxure G is
hereby quashed,

\\ ii) The disciplinary authority will consider the applicant's

A\ request for engaginc a legal practitiener afresh in the

o\ light of the 15st limb of Rule 14(8). The epplic-nt

¥ ehould within 15 days of 1eceipt of this ordsr make a

/ fr=sh applicstion in this regerd to the disciplinary

/i suthority setting out ths specizl circum-tances for

Vd consider-tion and the disciplinary authroity will teke

" a decisicn thereon within a week after the receipt of
the applicatiﬂn.

iii)The disciplinary authority will zlso, &t the same tims,
sugpest & panél of names of officials who could act :=zs



-2 -

defence assictants of whom the applicant may chocse oné.

The applicant may approach the disciplinary authority for

this purpose within 15 days of receipt of this order.

The applicant also is at liberty to suggest names of

officiale whom he would likes to encage for his defence

to the disciplinary authority within the s.me period and

the dieciplinery authority subject te the rules, will

ordsr their relief for the purpo:e."”
In the purported compliance of this order, the Contemner had made diffarent
orders which are beinc separatsly chzllenged by the petitioner in ANo.ssd/
87 and 477/87 b:fore us which are still pending. The errors if any committed
by’ the contemnoi in these orders have to be examined and decided in thgse
cusss only. Even gssuming that thpse orders are sr&onecus, on which we
express no opinion in this case, then a2lso we cannot hold that there has
been wilful discbedience of the order of this Tribunal by the contemnor and
bring this Tribunal into disrepute in the eyes of the publice. In these

circumstances we do not find any justifisble grounds to procecd acainst

the contemnor under the 1971 Act.

2 In the licht of our above discussion we hold thzt this application

js liable to be rejected. e, thercfore, reject this Contempt of Court
Application without notice to the contemnor at the admission stace. But
this should not be understood by sither parties, as this Tribunal expressing
its opinion on the merits of the orders mzde by the Contemior which =re

the subject matter of challencas in A.an.44d/87 and 477/87.
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